Number of Stone Crushers

*1577 DR. ABHE SINGH YADAYV, M.L.A.: Will the Mines & Geology Minister be pleased to

state :-
a) the number of stone crushers functioning in Nangal Chaudhary Assembly Constituency

in Mahendragarh district;
b) the number of units complying with the environmental parameters;
¢) the number of unit not complying with such parameters;
d) the details of action taken by the Government against defaulters; and

e) the time by which compliance of environmental parameters by all the above said units is
likely to be ensured by the Government?

SH. MANOHAR LAL, CHIEF MINISTER

Reply: Sir,
A Statement is laid on the table of the House.



Statement/*1577/March, 2022

(a) There are 90 stone crushers in Nangal Chaudhary Assembly Constituency in
Mahendragarh district, established with the consent of the Haryana State Pollution
Control Board (HSPCB).

(b) and (c¢) Out of the 90 crushers established with the consent of the Board, 61 stone
crushers have been found to be complying with the environmental norms and 25
stone crushers have been found to be non-complying with the environmental norms
of siting parameters and emission. The Consent to Operate of 4 units has expired
and units have closed on their own.

(d) The details of actions taken by the Haryana State Pollution Control Board against the
stone crushers which have been found to be non-complying with the environmental
norms, are given at Annexure-A.

(e) HSPCB has been regularly inspecting the polluting industries as per the mandate and
policy of the Board for different categories of industries, including the stone crushers, by
checking the installation and operation of pollution control devices and compliance
against the prescribed standards for discharge of environmental pollutants. Besides
regular mandatory inspections, HSPCB is also conducting special inspections whenever
it receives complaints through specified channels, and in case of receipt of Hon’ble
Court/National Green Tribunal directions for conduct of inspection. The Board allows
only those units which comply with the environmental standards prescribed and take
action against the violating units, including closure and prosecution, following the due

procedure.



Annexure-A

Action taken by the Haryana State Pollution Control Board against the 25 stone
crushing units in Nangal Chaudhary Assembly Constituency which are not
complying with the environmental norms:-

1. 22 units are not meeting norms for siting of stone crushers as notified in
Schedule-I of Notification dated 11.05.2016 of Government of Haryana,
Environment Department.

a. Consent to Operate of 13 units has been revoked by the Board. Out
of these 13 units, 6 units have obtained stay from the Hon’ble
Supreme Court of India, 2 units have obtained stay from the Hon’ble
Appellate Authority and 5 units are lying closed.

b. 2 units obtained stay from the Hon’ble High Court, before revocation
of Consent to Operate.

c. Consent to Operate of 4 units has been revoked and closed by the
Board.

d. Consent to Operate of 3 units has already expired and the units are
lying closed on their own.

2. 3 units which were found non-complying with the emission norms, notified
in Schedule-II of Notification dated 11.05.2016 of Government of Haryana,

Environment Department, were closed by the Board.
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